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(b) if so, the details thereof; and

(c) the steps taken by the Union Government in this 
regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTEROFTOURISM (SHRI SRIKANTA JENA): (a)to(c) 
The promotion of tourism is primarily the responsibility of the 
State Government. However, an amount of Rs. 5.00 lakhs 
during 1995-96 and Rs. 1.00 lakh during 1996-97 was 
sanctioned as Central Financial assistance forthe Tea and 
Tourism Festival tothe Government of Assam.

Introduction of Superfast Train between Darbhanga 
and Delhi/New Delhi

2900. SHRI RAVINDRA KUMAR PANDEY : Will the 
Minister of RAILWAYS be pleased to state :

(a) whether the Government are aware of the fact that 
there is no Superfast train from Darbhanga Junction to Delhi/ 
New Delhi Junction;

(b) if so, whether the Government propose to run a 
Superfast train on the said route;

(c) if so, the time by which it is likely to be started;

(d) whether the Government propose to modernise 
Darbhanga Railway Station;

(e) if so, the time by which it is likely to be modernised;

(f) if not, the reasons therefor;

(g) whether the Government have any proposal to 
further increase the quota of the station to accommodate 
more rail users from the station; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) There is no such proposal at present.

(c) Does not arise.

(d) No, sir.

(e) Does not arise.

(f) Amenities commensurate with the volume of 
passenger traffic has been provided at Darbhanga station. 
Therefore, no modernisation is proposed at present.

(g) and (h) Computerised reservation lacility is available 
at Darbhanga linked tothe main reservation system of Delhi. 
One terminal of the Calcutta reservation system is also 
available there. As such, K is not desirable to allot any 
separate quota to Darbhanga station.

Second Class Reserved Sleeper Coaches for 
Short Distance Travellers

2901. SHRI BHAKTA CHARAN DAS : Will the Minister 
of RAILWAYS be pleased to state:

(a) whether the Government have opened the second 
class reserved sleeper coaches for short distance travellers 
and declared it as an unreserved second class compartment;

(b) if so, whetherthe Government have considered the 
matter of safety of passengers especially in the case of 
women travelling in these coaches from the incidents of 
hooliganism on trains; and

(c) if so, the measures proposed to be taken for the 
safety of passengers of reserved coaches from the short 
distance travellers?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Keeping in view 
the requirement of short distance second class passengers 
travelling during day time, the Zonal Railways have already 
been empowered to declare, wherever it is feasible, sleeper 
class coaches as unreserved second class for specific 
sections of journey of the concerned train.

(b) and (c) Second class unreserved passengers are not 
permitted to travel is sleeper class coaches which are fully 
reserved. Hence, the safety of passengers of reserved 
coaches does not get affected.

Air Bus-320 Service between Delhi and Cochin

2902. SHRI N. N. KRISHNADAS: Will the Minister of 
CIVIL AVIATION be pleased to state:

(a) whether the Government propose to launch a new 
Air bus-320 service between Delhi and Cochin;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND MINISTER 
OF INFORMATION AND BROADCASTING (SHRI C.M. 
IBRAHIM): (a) to (c) The runway available at Cochin Airport 
is 6000 feet but it is a unindirectional runway and the 
available landing distance is only 5,645 feet. A Committee 
was set up to assess whether airbus A-320 operations to/ 
from Cochin airport could be carried out safety. This Committee 
had representatives from Indian Airlines, DGCA, CTE 
Hyderabad and AAI. The Committee concluded that in view 
of the limited runway length, unindirectional operations 
weather conditions, Airbus A-320 operation to/from Cochin 
can be permitted provided certain conditions are met. The 
matter has been taken up by this Ministry with Indian Airlines, 
Airports Authority of India, Naval Authorities and Secretary, 
Transport Authorities, Kerala for providing requisite ground 
facilities at Cochin Airport.


